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CENTRAL ADMINISTRATIVE TRIBUNAL ;
© KOLKATA BENCH | LE
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No. 0.A. 350/00429/2018 Date of order: 28/03.2018

Present : Hon ble Ms. Manjula Das, Judicial Member
Hon’ble Dr. Nandlta Chatterjee, Administrative Member

§mt. Swapna Poddar,
Wife of Dr. N.G. Poddar,
Aged about 55 years,
By occupation service as Vice Principal,
SSS Manglutan under the
Djrectorate of Education,
: Andaman & N|cobarAdm|n|strat|on

Port Biair, ‘ f
Remdence at House No PMB 168, Citizen Colony,
Lamba Line (Opp. Airport exit gate), ’
Port Blair - 744 103,

: D:stnct South Andaman.
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3. The Secretary (Education),
Andaman & Nicobar Administration,
Secretariat,

Port Blair — 744 101,

4. The Director of Education,
Andaman & Nicobar Administration,
Directorate of Education, VIP Road,
Port Blair — 744 103.

5. The Deputy Diréctor of Education,
(Academic /HOO), Andaman & Nicobar -
Admmlstrat]on Directorate of Education,
VIP Road,

Pon Blair - 744 103.

6. Shn Shubhankar Ghosh
Hoidlng the add|t|onal charge of the
Po?t of Dllrector of Education,
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. applicant, she has compFéted oy e &
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Andaman & Nicobar Administration,
Directorate of Education,

VIP Road, '

Port Blair — 744 103.

.. Respondents
For the Applicant : Mr. S. Samanta, Counsel
For the Respondents : Mr. S.K. Ghosh, Counsel

ORDER (Oral}

Per Ms. Manjuia Das, Judicial Member:

Heard Mr. S. Samanta, Ld. Counsel for the applicant and Mr. S K. Ghosh,

- Ld. Counsel for the official respondents.

2. A routine transfer order was issued vide order 13.3.2018 whereby the

applicant was transferred from G.8.S.8. Manglutan to G.S.S. Mus, Car Nicobar
1str
(Zone-It). b«\m dt; \

3. The grievance of theZE)pltc At 1

the respondent authorltlegtd

" tran%r uidelines. As per the
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7';‘ the@ Jsent place of posting

i.e. Manglutan and thus t<a deifslaw.
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4.  The applicant see S rder N 7@ 27.3.2018, WhiCh is a

N o ﬁ«/
clarificatory issued by the Due‘ctor Education eby the applicant is deemed
to be released from a retrospective date i.e. on 14.3.2018. It is crystal clear that
the respondent authdrities have transferred the applicant without following the
standard stipulated period for joining the transferred post.

5. However, as the applicant has already made a representation be'_fore the

authorities for consideration of her case and for cancellation of the transfer order

which is pending consideration before the authorities, we deem it fit and djroper to
direct the department to take a decision on the representation.

6. . Accordingly, we direct the respondent authorities, more pamcularly, the
respondent No. 2 (Chlef Secretary) to consider the case of the appllcant by

1

keeping in mind the tr‘,ansfer guidelines within a period of two months from the

i
:

date of recéipt of the order. Whatever decision, arrived at by the authorities, shall

be reasoned and speaking and shall be communicated to the applicant forthwith.
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Further otrdered 7 days stay after taklng a decision by the authorities be

7.

maintained S0 that if any grlevance is left, the applicant shail approach before the

authorities for redressal of her grievance,

8. Withthe apove obseiv,_g_tiqn-_and direction, the 0.A, stancﬁs disposed of
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(Nandita Cha&erjee) | o : (Manjula Das)
Administrative Member - ]

Judlclal Member
SP




